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wag Shri Mahavir Tyagi. The mem- MopEr. Mrnus, NAGPUR LIMITED,
bers were the following: Shri B. Nagpur

Ramaswamy of Ahmedabad, a textile
spinner who hag helped in the evolu-
tion of Ambar Charkha, Shri Krishna-
das Gandhi who has been himself a
life-long servant of the All-India Spin-
ners Association and is an honoured
member of the Sarva Seva Sangh, Shri
Vichitra Narain Sharma who is the
Minister of Local Self-Government
and Rural Industries in Uttar Pra-
desh and who has all his life been en-
gaged in the production of khadi. Shri
K. G. Deodhar who is the Principal of
the Nasik Vidyalaya on Khadi. Shri
G. Venkatachalapathy who is a mem-
ber of the Board of the Khadi Com-
mission.

Surt DEOKINANDAN NARAYAN:
Am I to know that the Chairman is
well versed in this subject?

Surt MANUBHAI SHAH: Is it ne-
cessary that all the members should
_be well versed in Charkhas? There
are six members attached to him.

Surt T. D. PUSTAKE: Is the prize
still open?

Surt MANUBHAI SHAH: The prize
as it is not open, but we do feel that
there should be a continuous incen-
tive so that awards either every year
or once in two years could be consi-
dered for the improvement of not only
Ambar Charkha but all instruments
of production in rural industries.

Surr JASWANT SINGH: I wanted
to know what is likely to be the cost
of this cottage spinning unit for the
innovation of which an award of Rs. 1
lakh is proposed.

SHrt MANUBHAI SHAH: The
whole idea wag to make, as far as pos-
sible, within one hundred rupees a
self-contained domestic spinning unit
with the preparatory parts thereof.
Even though the limits were kept at
Rs. 150, none of them could come with-
in those limits,

*600. Sur1 B. D. KHOBARAGADE:
Will the Minister of COMMERCE AND
INpUSTRY be pleased to state:

(a) whether the enquiry into the
affairs and accounts of Model Mills
Nagpur Limited, Nagpur has been
completed; and

(b) 1if so, what are the findings of
the Enquiry Committee?

Tae MINISTER or COMMERCE
(Surt N. Kanuwngo): (a) and (b). The
Investigation Committee has sub-
mitted a report. The report is a con-
fidential document and it would not be

/in the public interest to disclose the
recommendations of the Investigation
Committee.

Sarr B. D. KHOBARAGADE: May
I know, Sir, whether any finding has
been given regarding the propriéty or
impropriety of the closure of the
Model Mills and if it was not proper
to close the mills, whether any action
has been taken against the manage-
ment for closing the mills and retren-
ching thousands of workers?

Suri N. KANUNGO: The mill is
working now under the Authorised
Controller appointed by the Bombay
Government and as for the reusons,
investigations are continuing, and
after the results of the investigations
are known, proper steps will be taken.

Ser: B. D. KHOBARAGADE: May
I know, Sir, when the mills will be
reopened and what the conditions im-
posed will be?

SHrr N. KANUNGO: Well, the mills
will be reopened according to the con-
venience, I mean when arrangements
are completed by the Authorised Con-
troller who has already been appoint-
ed.

Surr B. D. KHOBARAGADE: May
I know, Sir, whether any wage cut
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will be imposed when the Model 1
Mills will be started?

Supt N. KANUNGO: I do not know.
The Authorised Controller has got to
prepare his scheme yet.

Surt DEOKINANDAN NARAYAN:
May I know if the Bombay Govern-
ment has agreed to advance some
amount to this mill?

Sart N. KANUNGO: Yes, Sir, the
the Bombay Government has taken
the responsibility of providing the
finance for the working capital of the
mill,

Surr DEOKINANDAN NARAYAN:
I want to know the extent of the
amount,

Sart N. KANUNGO: The

amount
cannot be foreseen now.
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SuHrr N. KANUNGO: I said that an
Authorised Controller has been ap-
pointed and he is preparing a scheme
to reopen the mills.

Dr. R. B. GOUR: Was an inquiry
under the Industries (Development
and Regulation) Act held and who
was the person who inquired into
this?

Sarr N. KANUNGO: The Commit-
tee was appointed under Section 15 of
the Industries (Development and Re-
gulation) Act, and it was presided
over by Mr. D. C. Kothari.

Surr B. D. KHOBARAGADE: May
I know Sir, whether there was any
proposal by the labour representatives
to run the Model Mills on a co-opera-
tive basis and, if so, what was the re-
action of the Government to this for-

[ 8 SEP. 1959 ]

mula?
56 RSD.—32.

to Questions 3190

SHrr N. KANUNGO: No, Sir, there
was no proposal of that nature.

IMPORT AND DISTRIBUTION OF COPPER
AND CoPPER scrAP By S.T.C. AMoNG
LARGE-SCALE CONSUMERS

*601, Surt1 BABUBHAI CHINAI:
Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the quantity and value of im-
ports of copper and copper scrap made
by the State Trading Corporation in
the year 1958-59;

(b) the manner in which copper and
copper scrap were distributed among
large-scale consumezrs and non-sche-
duled actual users;

(c) whether Government have re-
ceived any complaints that the sup-
plies have been procured by the State
Trading Corporation at a high rate and
further that the charges include a
much larger margin than is normally
taken by established importers; and

(d) whether these complaints have
been examined and if so, with what
result?

Tue MINISTER or COMMERCE
(Surr N. KaNunco): (a) 9,515 tons of
copper valued about Rs. 25925 lakhs
was imported by State Trading Cor-
poration during 1958-59. Copper scrap
has not been imported.

(b) State Trading Corporation dis-
tributed copper to the large scale
consumers and non-schedule actual
users directly against permits issued,
by the Controller of Non-ferrous Me-

tals in terms of Non-ferrous Metals
Control Order of 1958.
(¢) Yes, Sir. In so far as margin

charged by the State Trading Corpo-
ration is concerned. !

(d) Yes, Sir. The complaints do not
appear to be justified.

Surt BABUBHAI CHINAI: May ¥
know whether the Development Wing
of the Government of India has issued



